SLP(Crl.)No. 1428 OF 2003

| TEM No. 45 Court No. 7 SECTION I | A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 1428/2003
(From the judgenent and order dated 14/02/2002 in CRLM 523/01
of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)
STATE OF PUNJAB Petitioner (s)
VERSUS
JASBI R SI NCH & ORS. Respondent (s)

( Wth Ofice Report )
Date : 01/09/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE S. N. VARI AVA
HON BLE MR JUSTI CE H. K. SEMA

Sunita Pandit, Adv.
Bi mal Roy Jad, Adv.

For Petitioner (s)

Sanj eev K. Pabbi, Adv.
S. K. Sabbarwal , Adv.

For Respondent (s)
Nos. 1-6 & 8
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UPON hearing counsel the Court nade the foll ow ng
ORDER

In view of the letter circulated by |earned counsel for the respondents, the matter is adjourn

ed for four weeks.

KALYANI
(JANKI BHATI A)
COURT MASTER



